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fawa:— Order dt. 23.09.2021 passed by Hon’ble NGT in the matter of OA No.

1011/2018 Jagdish Kumar Vs State of Haryana.
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_ Regarding Administrative approval of B
,\y.af;te in Municipal Committees, Kalanwali, Ellenabad

In reference to your office letters. mem

aearh:2694/DMC dated 15.01.2021 on the subject cited above.
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® @ Municipal Committee Ellenabad (Sirsa)
- 7 k / l (Sub-ordinate Urban Local Bodies Department Punchkula, Haryana)
2y

To
M/s Pooja Consulation Company
663/27 Dev Nagar Sonepat-131001
Haryana
Memo No. S| /Mcenb/Tech. Dated: 0 3. 1o2. &\.
Subject: - Work Order for the work: Bio-Remediation of the Legacy Waste of the Dumpsite at

Municipal Committee, Ellenabad.

In reference to your E-Tender bid of Tender ID 2021_HRY_177366_1 financial bid
opened on dated 28.07.2021 & negotiation held on dated 29.07.2021 for the above said work& rate
approval from Wd. Director ULB Haryana vide his office memo no. DULB/Tech./Sect-1/2021/14821 dated
21.10.2021.Have accepted your tendered/negotiated rates along with terms and conditions given below:-

" sr. No. Name of Work Total Quantity of Rates Total Project
Legacy Waste Recommended Cost (inRs.)
(in MT) (inRs.)
1 Bio-Remediation of the Legacy 10813 MT 820/-per MT 10813*820 =
Waste of the Dumpsite at 8866660/-
Municipal Committee, Ellenabad.

Terms and Conditions:-

1. You are bound to follow all the conditions mentioned in DNIT, direction issued by the ULB Office
vide letter Memo No. Steno/CE/DGULB/2020/2826 Dated 20.08.2020 and Memo No.
Tech/Sect/DULB/2021/8283 dated 25.01.2021,DULB/Tech/Sect-1/2021/10503 dated01.06.21
and DULB/Tech/Sect-1/2021/11693 dated 16.06.21 (copy enclosed)

2. You have to execute an agreement with the Municipal Committee ellenabad within 3 days after
receipt of the work order.

3. You are directed to start the work immediately from issue of this work order.

The agency has to ensure that there should be no violation of any order of any court and
honorable NGT and all the legacy waste should be processed and disposed off as per SWM
Rules, 2016 and as per guidelines of HSPCB and CPCB.

5. A separate sanitary landfill site (SLF) is to be developed by the agency for the disposal of inert

and to be constructed as per the norms/specifications prescribed by the Central Public Health

and Environmental Engineering Organization (CPHEEQ)/ Central Pollution Control Board (CPCB).

The fraction arising out the processed waste such as RDF, Compost/soil enriches, C&D Waste

and inert are being disposed off sciertifically as per the norms of CPCB & SWM Rules, 2016.Due

<ampling of the soil enriches/compost etc. is being done by the concessionaries as per CPCB

norms.
7. The agency has to prepare proper record of quantity of the processed waste as per ULB

guidelines.
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Municipal Committee Ellenabad (Sirsa)

(Sub-ordinate Urban Local Bodies Department Punchkula, Haryana)

Agency has to make temporary boudary wall of legacy waste site.

The agency shall ensure that daily processing of waste should be of such quantity that the total
waste be processed within the prescribed time frame as given by Hon’ble NGT.

The agency shall ensure the standards of the fraction arising after the Bio-remediation of the
legacy waste such as recyclables, RDF, inert and composite etc. are fulfilling the norms of MoEF,
CPCB and any other govt. department and the fraction are transported in the covered vehicles
as per the norms of MoEF,CPCB etc.

In case of any dispute, The District Municipal Commissioner Sirsa will be the sole authority and
his order will be final.

A team comprising of nominated officers/officials of Municipal Committee ellenabad will check

the specifications of the work done.

The agency will submit the performance security (5% of Quoted rates) within 7 days. The

security will be released after completion of the tender period without interest.

GST/Income Tax/Any applicable tax will be deducted from the bill of the contractor as per Govt.

Instructions at the time of execution/bill payment.

Contractor is required to provide cautionary measures/sign boards etc. during execution of work

and fully responsible for any loss/compensation in case of accident, mishap at the site of Work.

In case if in future the tender of ISWM project on PPP Project in which MC ellenabad is included

under the project area of the cluster is alloted to concessionaire, this contract shall ceased to

be in operation and site shall be handed over to concessionaire on as is where basis and
processing of the remaining legacy waste shall be the responsibility of the concessionaire of

ISWM project.

Agency will ensure that RDF is being utilized in the industries/plants where the conventional fuel

can be replaced with RDF as prescribed by CPCB/SPCB. Agency shall ensure that fraction arising

out of the processed waste is not being dumped in open area unscientifically within or outside
the MC limit.

You will have to submit pert/bar chart before starting the work and ensure that daily processing

of waste should be of such quantity that the total waste be processed within the prescribed

time frame.

The inspection committee is competent to amend or add any minor change while execution of

the work and contractor is bound to do so.

The agency has to prepare proper record of quantity of the processed waste and same will be

recorded in measurement book by the concerned J.E. and checked by A.E./M.E./X.En.Payment

of the bills of the work executed by the agency the following enclosures will be verified:-

a) Real-time photographs reflecting the area/land reclaimed by processing at the existing
legacy waste. Permanent milestone shall be installed at the boundaries of the reclaimed
land and no further waste shall be allowed to be dumped at the reclaimed land.

b) Contour sheets prepared with the help of total station/drones or with latest available
technology, reflecting the volume of waste reduce by bio-remediation and the same should

be tally with the quantity of the weight processed taken in the bill.



Municipal Committee Ellenabad (Sirsa)

c)

(Sub-ordinate Urban Local Bodies Department Punchkula, Haryana)

Weight slip of the processed waste weighted on the weight bridge and in the presence of
nominated officer and signed at the site under surveillance of the IP based CCTV
cameras.Time recorded by the officer on the weight slip shall be verified from the video
footage of IP based CCTV cameras and during the payment of the bills certificate of
verification of the same shall be recorded by the engineer in-charge.

21. COMPLETION AND EXIT

a) The work should be completed by within 2 months positively as per guideline of NGT.
b) At the end of contract period, the contractor shall vacate Dump Site MC Ellenabad and/
or the Sanitary Landfill site as the case may be along with its equipment and facilities used
and handover the reclaimed area and/or the sanitary landfill site without claiming any
compensation of whatever nature.
c) Incentive/Bonus @ (1%) one percent of the contract value per months subject to
maximum of five percent of contract value for early completion shall be paid to the
contractor if complete the work before the prescribed time frame.
d) Liquidity damages in case of delay in completion of the contract liquidated Damages @
(0.5%) half percent of the contract value per week of delay project to maximum of ten
percent of contract value should be levied on the contractor the penalty damages
mentioned in the work contract shall be levied on the contractor in addition to these
penalties.

You are hereby directed to start the above said work immediately and execute an
agreement with municipal committee, Ellenabad within 3 days on non-judicial stamp paper
of Rs. 1000/-. The time limit shall be reckoned from as mentioned atigve.

Municipal ineer,
Municipal Committee, Ellenabad.

Endst No. o2 54~ 2 58‘H<&H6szd» Dated: 0R:12.2.
A copy of the above is forwarded to the following for information please.

1.

Nouwswwn

Director General, Urban Local Bodies, Haryana, Panchkula.
Deputy Commissioner, Sirsa.

District Municipal Commissioner, Sirsa,

SDO (Civil), Ellenabad-cum-Administrator M.C. Ellenabad.

R.A.O. Municipal Committee, Ellenabad.

Secretary, Municipal Committee, Ellenabad.

Junior Engineer &Sanitary Inspector, Municipal Committee, Ellena

Municipal Englpier,

0/( Municipal Committee, Ellenabad.



